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Present: Smt. Priyanka Saikia, AJS 

09-12-21 

O.P. is represented. 

The instant petition which is filed under Order XXII 

Rule 3 read with Order XXII Rule 10A and Order VI Rule 

14A read with Section 151 of CPC for intimating the demise 

of sole plaintiff and for substitution of the names of legal 

heirs of deceased plaintiff by the petitioner is registered. 

That copy of the same is already received by the 

learned newly engaged counsel for the opposite parties 

and the learned counsel for the opposite party is not willing 

to file any written objection.  

Heard both sides on the instant petition.  

Perused the case record.  

The instant application has been filed by the 

petitioner Order  XXII Rule 3 of CPC read with Order  XXII 

Rule 10A of CPC and Order VI Rule 14A read with Section 

151 CPC praying for intimating the demise of sole plaintiff 

and for substitution of the names of legal heirs of deceased 

plaintiff  Late Munindra Kumar Bhuyan who was expired on 

26.06.2021 and left behind four legal representatives 

namely (1) Smti Mira Bhuyan (Wife), (2) Smti Monima 

Bhuyan (daughter), (3) Smti Moushumi Bhuyan (daughter) 

and (4) Smti Manashi Bhuyan (daughter). 

On perusal, it appears that the instant application is 

filed within the prescribed period of Limitation. 



Now, on hearing both the sides and on perusal of the 

case record, it is found that the Plaintiff was expired on 

26.06.2021 and left behind three legal representatives 

namely (1) Smti Mira Bhuyan (Wife), (2) Smti Monima 

Bhuyan (daughter), (3) Smti Moushumi Bhuyan (daughter) 

and (4) Smti Manashi Bhuyan (daughter).   

Considering all aspects, it is seen that instant case is 

fit for substitution and, hence, I deem it fit to substitute 

the names of the legal heirs of deceased plaintiff 

mentioned by the petitioner.  

B.A. is directed to insert the names in the plaint with 

red-ink. 

  The instant application is disposed on contest without 

cost. 

 


